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CENTRAL ADMINISTRATIVE TRIIUNAL 

CALCUTTA IENCH 

____ of 1996. 
( UNL.I STaD) 

Presents H.p' le Mr.Jtioe A.K.Chatterjee,Vjce.sQhajntan, 

Men' 1e Mr. M.S.Mukherjee,Admjnjstratjve Mener. 

SRINIVASA lAO 

u-Vs-I 

UNION OP INDIA & ORS. 

For the petitioners Mi ss. $.Ianerj ee, counsel. 

1 	 For the respendentss NONE. 

Ifeard fl$Q_3.O6. 	 Ored on: lOu-10-6. 
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A .KChatJer 1ee,  c 
1. 1 	This is filed as an unlisted motion to-dip by 

Miss.Ianerjeeld.counsdl, appearing on behalf of thd 

petitioner. None appears for the respondents. 

The petitioner was approved fod appointimnt as 

a substitute Iun1sw Peon to work in the lunalow of 

Dy.CME(W/W)u-KGP Worksh.put..the said officer has 

chosen to enae one K.Janaki Rao in place of the pet.. 

tioner. 

In the circnstances, the petitioner has filed 

the present application for appropriate relief. 
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Hearing the ld.counsel for the petitioner and on 

perusal of the application toqether with annexures, we 

consider it appropriate to dispose of the application 

itself at the sta'e of admission with direction upon the 

respondents, in particular, respondent no.3 herein, to 

treat the application as a representation by the peti-

tioner for the reliefs claimed therein and to dispose it 

of by passing a 	 speaking •rder which shall 

be communicated to the petitioner as soon as it is passdd. 

Copy of this Order be 'iven to the ld.counsel for 

the petitioner who shall forthwith communicate, together 

with a espy of the application and the annexureste all 

the respondents. 

The application is disposed of. No Costs. 
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I A-~I~y 
(M. S .Mukherj ee) 

Member (A) 
~atter~ee) 

Vied..Chairman. 


